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Shrt C. M. Poenatha: The exami-
nation as to the construction of new
railway lines which would be more
profitable is also under consideration
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Mr. Speaker : He has a- swered it.
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Shri C. M. Poonacha: T take that
information.
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ment comes up for review, we will look
intp the question.

(a) whether it is a fact that nx
new industries have been saded to the
‘banned list' for the year 1967-68, s0
far as indystinal licensing is concern-
ed;

(b) if so, the names of those indus-
tries and the names of industries I1n-
cluded at present in that lst, °

(c) the principles that govern the
drawing up of the ‘banned het’; and

(d) whether there is any specialised
cell or expert agency in the Ministry
to study and make recommendations
on these matters?

Aftairs (Sbri Bbany Frakssh Singh) :
(a) to (d) A statement is laid on the
Table of the House. [Placed n
Library See No LT-046/67.]

Shri R. Barua: From the statement
I find that the dairy machinery is also
put in the banned list. Are we t0
understand that we are
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Bhri F A. Admed- If a particular
firm applies for an item in the banned
list, it will not be considered

Shri D. N. Patodis : According to the
recent relaxation, industries with an
nvestment of Rs. 25 lakhs or less are
not required to obtain any licence
How far will these resirictions ana
regulations apply to the industries fal-
ling into this category in which the
investment is less than Re 25 !akhs®

Shri F. A. Ahmed : As hon Members
are aware, so far as that policy is con-
cerned, they need not apply for Licence
to the licensing committee These
items refers to such items which go
before the licensing committee in Te8-
pect of which this list has becn pre-
pared (Interruptions)

Shri 5. M Banerjee® It has come out
n the newspapers ‘bat 172 firnis 1n the
Birla group had been circulated to the
Ministries and that they hal been men-
tioned in the Monopolies Commssion
report Is it a faet that a ciccular has
been sent to all the concerned Minis
tries not to give fresh licences to the
Birla group of companies vuless there
is a probe into them according to the
Hazare Commission report®

Shri F. A. Ahmed. I do not know
how this arises out of this question

Mr. Speaker- It arises cut of the
newspaper

Shrl P A Ahmed. So far as I am
concerned, I am to reply whether a
certain number of industries have been
putlnthebmodlwtanditnvhlt
ia their number and what are those
industries. I have Ziven the answer
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Shri 8. M. Banerjee Let hum say it
it is a fact or not I want to know
whether no more licences wil. be given
to the Birla group unless there is 2
thorough probe.

Mr. Speaker: He can give sejarate
notice In fact Hazare report is comung
here, 1t 13 going to be discussed on the
floor of the House.

Shri 8 M Banerjee: He has sad in
Rajya Sabha last month that no more
heences will be 13sued pending ar ex-
pert enquiry

Mr. Speaker: You are taking the
remaining two or three minutes of the
question hour in this way  Shm Indra-
Jit Gupta

Shri § M. Banerjee. Cannot he re-
peat what he said in Rajya Sarha®

Shri Hem Barua: If he has said so
m Rajya Sabha, why should he by j-ass
Lok Sabha which 1s not less impcitant?

Mr. Spesker: He only said that this
does not arise out of this question

Shri D C. Sharma: What he says in
the Rajya Sabha need not be repeated
here

Mr. Speaker: Order, order He did
not deny. He sald thus mornings
paper has published something, and
that this question arises out of :het
He did not say yes or no

Shri Indrafit Gupis : In the statement
which has been laid on the Table, it is

said -

« . the main princ ples followed
in drawing up the ‘Rejection List'
are that if adequate capacity

moruthmuddn-
has
already
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reserved for the smallecdle ndustrial
sector, then also it is put up.

Shet Ddrajit Gupls: My question
is with reference fo thls.

Shri Hem Barus: If you ook into
part (b) of the original questlon, you

will see, Sir, that Shri Hanerjee's
question arises out of this.

Mr. Speaker: If he answers, [ have

no chjection He has already answered
it the Rajya Sabha, he can say that

Shri F. A. Abmed: So fgr as pa-t
{b) of the question is conperned. what
15 required 1s, the name of the six new
industries which have been put on the
banned list, and the names of the other
industries which have been put on the
banned list are also inclyded, 1 have
placed the entire lst, covering both
the items
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Drought Relief Loams to N.CD.C.
Employees

+

SNQ. 25. Biari P. B. Ghosh:
Shri Valmiki Choudhsry :
8hrl Kartik Oraon -
Shei Yamusa Prasad
Mandal:

Will the Minister of Steel, Mines and
Metals be pleated to tate:

(a) whether drought relief loans bave

been paid to the of the
National Coal Development (Corporation,
Ranchi;
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(e} it so, by when?

The Minister of Steel, Mings and
Metals (Dr. Chenus Reddy) : (a) Not
yet, Sir.

(b) and (c) Yes, Bir At an early
date in the flelds, and as soon as pos-
aible after normalcy iz reglored ui the
headquarter of the Corporation.

S8hri P. K. Ghosh: It would have
been possible to persuade the employees
in the headquarters to end the pen
down strike on the assurance that
drought.rehef loan would be given to
them as soon as normalcy 1s restored,
but the management on the 23rd June,
under instruchions from the Minister
himself, issued notice of termination of
the services of five of the «mployeres
of the Gidi collieries who are members
of the association, therefore the agita-
tion in the headquarters also aggravated
in the Gidi collieries, the strike started
on 27th June. 1867 In the circums-
tances, I would like to know whether
the Mimster would withdraw the termi-
nation of the notice, or at least keep
this notice n abeysnce in order to
restore normalcy there

Dr. Chenna Reddy: The jnestion of
dismissal or removal of the workers
from the Gidi colllery has not been
brought to the Mimistry's notice neor
any decision was taken it the Minis-
ter's level It has however been re-
ported that flve workers’ case is pen-
ding Some proceedings against them
are pending for the last several months,
and action has been taken, and on that
1ssue, the NCOEA and the management
have been negatiating and they wanied

formation of the House, I may sey this:
as the House is agitatad over {his, and
as things are not very good in the
NCDC, and the affeirs are Dot VeRY





